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LOK SABHA DEBATES

LOK SABHA

Thursaay, March 22, 2012/Chaitra 2. 1934 (Saka)

The Lok Sabha met at Eleven of the Clock.
[Mapam Speaker i1 the Chai
[Transiation]

MADAM SPEAKER: Question No. 121, Shri Inder
Singh Namdhari.

...(Interrupiions)

SHRI SHARAD YADAV (Madhepura): Madam, 2G
scam involved two lakh crore rupees. .../lnferryptions) This
scam involves 12 lakh crore rupees. ...(/aferruptions)

MADAM SPEAKER: Now leave this issue aside. Let
the Question Hour run. We will take up this issue during
Zero Hour.

...(Interrupiions)

SHRI INDER SINGH NAMDHARI (Chatra): Madam
Speaker, Q. No. 121 .../Interryptions)

11.01 hrs.

(At tis stage Shri Kaushalendra Kumar and some
other hon. Members come and stood on the floor
near the Table)

...(Interruptions)
11.0'/, hrs.

ORAL ANSWER TO QUESTION
[English]

MADAM SPEAKER: Q.No. 121, Sh. Inder Singh
Namdhari.

Quality of Drinking Water

*121. SHRI INDER SINGH NAMDHARI:
SHRI NARANBHAI KACHHADIA:

Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) whether the Union Government provides financial
and technical assistance to the States including
Jharkhand for Water Quality Monitoring and Surveillance,
including testing and cleanliness of drinking water;

(b) if so, the details of funds made available and
utilized during each of the last three years and the
current year. State-wise;

(c) the number of water testing laboratories set up/
upgraded at different levels during the said period;

(d) whether any mechanism exists for monitoring
the utilization of funds released under the schemes
including National Rural Drinking Water Programme
(NRDWP); and

(e) if so, the details thereof?

[Transiation]

THE MINISTER OF DRINKING WATER AND
SANITATION (SHRI JAIRAM RAMESH): (a) to (e) A
Statement is laid on the Table of the House.

Statement

(a) Drinking water supply is a State subject.
Government of India supplements the efforts of the State
Governments, including Jharkhand, with technical and
financial assistance for provision of safe drinking water in
the rural areas of the couniry under the centrally
sponsored National Rural Drinking Water Programme
(NRDWP). Under NRDWP, States can utilize upto 62%
of funds released to them for coverage and tackling water
quality problems by providing safe and clean drinking
water facilities. Under NRDWP, 5% of the allocation is
available to take up Support activities like awareness
generation (IEC). capacity building and training of State
officials and Panchayat members. Management Information
System, Research & Development and Water Quality



3 Oral Answer

Monitoring and Surveillance (WQM&S) activities. With
effect from the current financial year 2011-12, the
NRDWRP-Support funds have been enhanced from 5% to
8% with the additional 3% earmarked for WQM&S
activities. The Water Quality Monitoring & Surveillance
activities inter alia include testing of drinking water sources
at the Panchayat level by using simple field test Kits,
setting up of new district and sub-district water quality
testing laboratories and upgrading of existing laboratories.

(b) The details of total Accelerated Rural Water
Supply Programme (ARWSP)/NRDWP and NRDWP
(WQM and S) funds allocated and released for WQMS
activities during 2008-09. 2009-10, 2010-11 and 2011-12
State-wise is given at Annexure-l.

(c) The number of water quality testing laboratories
set up/upgraded at different levels during the years 2008-
09. 2009-10, 2010-11 and 2011-12, State-wise is given
at Annexure-Il.

MARCH 22, 2012

fo Question 4

(d) and (e) For monitoring the utilization of funds
released to States under NRDWP, an online Integrated
Management Information System (IMIS) has been
developed on which States have to enter monthly progress
data. This database is transparent and is in the public
domain. Since 2010-11. all States have been asked to
submit their Annual Action Plans (AAP) containing 19
formats for the succeeding year which is discussed with
officers of the Ministry of Drinking Water and Sanitation.
Progress on the AAP is monitored with the help of
physical and financial progress data entered by the State
Governments into the online IMIS. In addition, the physical
and financial performance of various componenis of
NRDWP viz.. Coverage and Quality. Sustainability,
Operation & Maintenance. Support activities, WQMS funds
are monitored at regular intervals through video-
conferencing. National and State level Workshops/
meetings. Further, Senior Officers/Area Officers/Technical
Officers tour the States to monitor the implementation of
the programme.

Annexure |

Slate-wise and year-wise defails of allocation and release made under ARWSFPNRDWP and
NRDWFP (WQM&ES) during 2008-09, 2009-10, 2010-17 and 20717-12

Sl Name of the 2008-09 2008-10 2010-11 2011-12 (As on 14.3.2012)
No State/UT Total Under Release  Total Under Of which  Total Under Of which NRDWP- Total Under  Of which NRDWP-
ARWSP under NRDWF NROWP- NRDWP Support NRDWP WQM&S
WaoMs Support
Allocation  Release Allocation  Release  Release Allocation Release Allocation Relenso Allocation Release Allocation Release
1 2 3 4 5 6 1 8 9 10 11 12 13 14 15 16
1. Andhra Pradesh 33433 39505 162 43709 53737 300 49102 55874 2455 1231 47951 37791 2157 896
2. Arunachal Pradesh 146.12 162.46 0.00 180.00 17820 180 12335 19999 617 3.08 11648 182.21 5.81 2.24
3. Assam 246.44 187.57 083 30160 32350 3.00 44964 487 48 2248 1032 42190 41854 1949 752
4. Bihar 135.38 452.38 0.00 37221 186.11 300 34146 17073 1707 854 37959 20542 1605 6.24
5. Chhatfisgarh 130.42 125 26 000 11601 12822 110 130 27 12201 6.51 326 14567 12675 580 229
6. Goa 3.98 0.00 0.00 5.64 332 1.00 5.34 000 027 000 522 28 025 010
7. Gujarat 31444 369 44 105 48275 48275 525 54267 609.10 2713 1357 48466 42304 1594 851
8.  Haryana 117.29 117 29 000 20789 20689 100 23369 27690 1168 584 21152 16834 525 388
9. Himachal Pradesh 141.51 14151 000 13852 18285 139 13371 19437 669 334 13230 9475 603 244
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i 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
10. Jammu and Kashmir 397.86 396.49 000 44/ 74 40251 300 44922 46891 2246 000 438.13 32019 2036 B.19
1. Jharkhand 160.67 80.33 000 14929 111 31 149 16593 12095 830 000 16333 11195 779 3.3
12.  Kamnataka 477 19 47735 000 5736/ 63786 300 64492 70380 3225 1612 71512 667.78 20 54 10.03
13.  Kerala 10333 10697 000 18277 15189 153 14428 19933 721 361 14536 11333 678 283
14.  Madhya Pradesh 37047 38047 243 36/66 37966 300 39904 38633 1995 998 37432 29278 1750 6.80
15.  Maharashtra 57257 64824 000 65243 647 81 300 73327 71842 3666 1833 73756 53581 3099 1205
16.  Manipur 50 16 45 23 000 6160 3857 1,00 5461 5277 273 137 5158 3917 25 100
17.  Meghalaya 5779 63.38 000 RO40 7940 100 6348 848 317 157 5959 6439 297 115
18.  Mizoram 41.44 5419 000 5040 5526 1.00 4600 6158 230 188 3849 3635 169 065
19.  Nagaland A? 53 4253 000 200 4706 1.00 7981 7752 398 199 7997 7981 244 094
20. Odisha 298.68 295.68 000 18713 22666 187 20488 29476 1024 512 207 99 171105 962 374
21, Punjab 86.56 86.56 000 8117 8881 100 8221 10659 411 349 B9.16 12344 372 145
22. Rajasthan 970 13 97183 000 1036 46 101216 300 1165 44 1099 48 5827 29 14 108741 115376 3234 20 20
23.  Sikkim 1/45 3245 000 2160 2060 1.00 2624 2320 13 066 275 6311 073 028
24, Tamil Nadu 241 82 28782 171 32043 3179 248 31691 39353 1585 134733717 31911 1194 464
25.  Tripura 51.25 41.01 000 6240 7740 100 5717 7466 28 135 5441 B386 254 098
26. Jitar Pradesh 533 74 615.78 000 95912 95636 300 69912 848 68 44 96 22 48 86063 78360 31 14 1211
27, Utiarakhand 107.58 B85 87 000 12616 12490 126 13339 13641 697 000 13723 7557 654 254
28.  West Bengal 389 39 389.39 000 37229 39430 293 41803 499 19 2090 1045 348 11 24203 1451 564
29.  Andaman and Nicobar 0.00 000 000 0 00 000 000 1.01 000 005 OO0 000 000 OO0 000

Islands
30. Dadra and Nagar 0 00 000 000 0 00 000 000 109 000 005 OO0 000 000 000 000
Haveli

31.  Daman and Diu 0 00 0.00 0.00 0.00 Qoo 000 0.61 Qoo 003 000 OO0 OO0 000 OO0
32.  Delhi 0 00 0 00 0.00 0 00 000 0.0 43 000 022 Ooo. 000 000 000 OO0
33.  Lakshadweep 0.00 0 00 0.00 0 00 0.00 000 024 000 001 OO0 OO0 000 000 OO0
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i 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
34.  Puducherry 0.00 000 000 0.00 0.00 0.00 1.54 0do 008 000 000 000 000 000
35. Chandigarh 000 000 000 0.00 0.00 000 0 40 000 002 000 00 000 OO0 000
Total 6896.72  7056.02 766 738643 7989.72  6.72 8550.00 B8941.81 42749 201 27 8330.00 7276.99 323.01 140.23
Annexure |l
Sitate-wise and year-wise delails of drinking water festing laboratories sef up
auring 2008-09, 2009-10, 2010-17 and 207171-12
SI.No. State Name Number of drinking water testing laboratories set up during the year
2008-09 2009-10 2010-11 2011-12
1 2 3 4 5 6
1. Andhra Pradesh 0 0 27 0
2. Bihar 1 1 1 0
3. Chhattisgarh 1 0 1 0
4. Goa 0 0 0 0
5 Guijarat 0 4 0 11
6. Haryana 1 2 10 7
7 Himachal Pradesh 0 0 0 0
8. Jammu and Kashmir 0 1 4 18
9. Jharkhand 0 1 4 0
10. Karnataka 43 16 10 1
1. Kerala 0 15 1 0
12 Madhya Pradesh 1 9 55 37
13. Maharashtra 9 2 0 1
14. QOdisha 1 0 3 17
15 Punjab 2 0 22 0
16. Rajasthan 0 0 0 0
17 Tamil Nadu 30 8 44 0
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1 2 3 4 5 6
18. Uttar Pradesh 0 0 3 3
19. Uttarakhand 0 1 1 12
20. West Bengal 0 0 0 0
21. Arunachal Pradesh 1 0 32 0
22. Assam 0 0 10 5
23. Manipur 0 0 10 1
24, Meghalaya 0 0 0 0
25. Mizoram 0 0 10 7
26. Nagaland 0 4 9 0
27. Sikkim 0 1 1 1
28. Tripura 0 0 0 0
29. Andaman and Nicobar Islands 0 0 0 0
30. Chandigarh 0 0 0 0
31. Dadra and Nagar Haveli 0 0 0 0
32. Daman and Diu 0 0 0 0
33. Delhi 0 0 0 0
34. Lakshadweep 0 0 0 0
35. Puducherry 0 0 0 0
Total 91 64 257 123

*As reported into IMIS as on 16.3.2012.

WRITTEN ANSWERS TO QUESTIONS

122.

Will the Minister of LAW AND JUSTICE be pleased

to state:

Pending Criminal Cases

DR. SANJAY JAISWAL:
SHRI MAHABAL MISHRA:

(a) whether the Government has taken note of the
large number of criminal cases pending in various courts
including the Supreme Court;

(b) if so, the details of various cases pending for
more than five years in various High Courts and the
Supreme Court, court-wise;
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(c) whether the Government proposes to take
appropriate action, for speedier disposal of such cases,
including Fast Track Courts;

(d) if so, the details thereof; and

(e) the other steps taken by the Government to
improve delivery and administration of criminal justice
system in the country?

THE MINISTER OF LAW AND JUSTICE AND
MINISTER OF MINROITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) and (b) Yes, Madam. The data on
institution, disposal and pendency of cases is maintained
by the Supreme Court and High Couris. As per the
information published by the Supreme Court in the Court
News (Vol. VI, issue No. 1), there were a total of
2,08,45,353 criminal cases pending in various courts in
the country including the Supreme Court as on
31.12.2010. Of them, 10,370 criminal cases were pending
in the Supreme Court.

The enclosed Statement gives the High Court-wise
details of cases both civil and criminal, pending as on
31.12.2010 for more than five years and above. As for
the Supreme Court, 702 criminal matters are pending for
more than five years as per the latest information made
available.

(c) to (e) Fast Track Couris were set up on the
recommendation of the 11th Finance Commission for
expeditious disposal of long pending sessions cases. 1192
Fast Track Courts were functioning in the country f{ill
31.03.2011. Nearly 33 lakh cases were disposed of by
the Fast Track Courts over a period of 11 years. The
13th Finance Commission has allocated a sum of Rs.5000
crpres to be given as grants to the States for 5 years
between 2010-15 for reducing pendencies and improving
justice delivery. Out of these grants Rs. 2500 crores have
been allocated for morning / evening / shift / special
courts, Rs. 750 crores for Alternate Dispute Resolution
(ADR) Centres, Rs. 300 crores for Lok Adalats and Legal
Aid, Rs.400 crore for training of judicial officers and public
prosecuters and Rs. 300 crore for appointment of court
managers. An amount of Rs. 1353.62 crore has been
released to the States from the allocations made ‘by the
Thirteenth Finance Commission.

MARCH 22, 2012

fo Questions 12

Serveral other steps have also been taken by the
Government for reducing pendency and improving justice

delivery which are detailed as under:

(i) A National Mission for justice Delivery and Legal
Reforms has been set up with the twin objects
of increasing access by reducing delays and
arrears in the system and enhancing
accountability through structural changes and by
setting performance standards and capacities.
The Mission will pursue a co-ordinated approach
for phased liquidation of arrears and pendency

in the judicial administration.

(i) Special drive was undertaken between 1st July,
2011 to 31st December, 2011 for early disposal
of cases relating to marginalized group and

undertrials.

(iii) In order to improve the infrastructure in courts,
a Centrally Sponsored Scheme for development
of infrastructure facilities for the judiciary is being
implemented since 1993-94 under which central
assistance for construction of court buildings and
residential quarters for judicial officers in released
to augment the resources of the State

Governments.

(iv) The Central Government is providing assistance
to States for setting up of Gram Nyayalayas for
delivery of justice to citizens at their door steps.
Under the Gram Nyayalayas Act, 2008, the
Gram Nyayalayas shall exercise both civil and
criminal jurisdictrions and follow summary ftrial
procedure in the manner and to the extent
provided under the Act.

(v) Computerization of of District and Subordinatate
Courts (e-Courts project) has been taken up
under a centrally sponsored shceme with the
objective of enhancing judicial productivity and
making justice develivery system more affordable

and cost effective.
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Statement indicating age-wise pendency in the High Courfs as on 31.122070
Sl High Court Type of Years Total
No. Cases 5-10 10-15 & above
1 2 3 4 5 6
1. Allahabad Civil 165439 224131 658892
Criminal 65246 61205 309018
2 Andhra Pradesh Civil 42590 7426 157596
Criminal 3304 13 25949
3. Bombay Civil 68000 66428 305697
Criminal 11788 4976 45600
4. Calcutta Civil 35995 77661 211972
Criminal 6371 16192 39209
5: Delhi Civil 8770 2834 48555
Criminal 2877 947 11499
6. Guijarat Civil 16649 15414 71905
Criminal 5813 3657- 25210
7= Gauhati Civil 7030 198 44766
Criminal 1501 2 9167
8. Himachal Pradesh Civil 30136 30136 120544
Criminal 3060 3060 12240
9. Jammu and Kashmir Civil 11215 211 60515
Criminal 133 20 3005
10. Karnataka Civil 6557 136 94795
Criminal 1065 12 12461
11. Kerala Civil 10954 2392 92741
Criminal 5656 2 30245
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1 2 3 4 5 6
12. Madras Civil 57982 9484 245349
Criminal 2983 101 11741
13. Madhya Pradesh Civil 19795 3960 109891
Criminal 15397 6485 54073
14. Odisha Civil 96601 21111 251656
Criminal 4760 2570 26635
15. Patna Civil 5247 10842 55550
Criminal 5303 4589 31583
16. Punjab & Haryana Civil 46120 56901 186412
Criminal 10416 858 46507
17 Rajasthan Civil 62333 22321 181307
Criminal 16084 10108 53012
18. Sikkim Civil 0 0 13
Criminal 0 0 11
19. Uttarakhand Civil 1938 714 11384
Criminal 1517 447 6473 *
20. Chhattisgarh Civil 11551 4294 28220]
Criminal 5036 4015 14100
21. Jharkhand Civil 5545 2039 31358
Criminal 8468 3114 30300
Total 887225 681006 3735204
Rake Points in the Country affected;

SHRI DEORAJ SINGH PATEL:
DR. MAHENDRASINH P. CHAUHAN:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways are aware that due to non-
availability of rake points at various locations in the
country, the supply of commodities/fertilizers etc. has been

(b) if so, the details thereof;

(c) the steps being taken to provide rake points at
important locations in the country, particularly in Gujarat
and Madhya Pradesh; and

(d) the locations identified for the purpose, State-

wise?
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THE MINISTER OF RAILWAYS (SHRI MUKUL ROY):
(a) No, Madam.

(b) Does not arise.

(c) Development of frieight terminals including
provision of rake points is a continous process. 148
numbner of freinght terminal works including improvement
of existing terminals and consiruction of new terminals

CHAITRA 2, 1934 (Saka)
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are sanctioned and are in progress over Indian Raiways.
Out of these, 16 works are for Madhya Pradesh and 6
are for Gujarat. The Railways have also introduced a
new Policy called the Private Freight Terminal Scheme in
which freight terminals are being developed with the
participation of the private sector.

(d) State-wise details of the identified locations are
provided in the enclosed Statement.

Statement
Sl.No. State No. of Name of location
location

1 2 3 4

1. Andhra Pradesh 2 Kantakapalli, Vishakhapatnam

2. Assam 2 Digaru, Pathsala

8. Bihar 12 Saharasa, Betia, Bapudhammotihari, Chakia, Lehriasarai,
Raxul, Narayanpur anant, Sasaram, Anugrahanarayan Rd,
Danapur, Mirzacheoki, Sabour

4. Chhattisgarh 13 Jagdalpur, Uslapur, Belpahar, Dadhapara, Jairamnagar, Raipur,
Kharsia, Bishrampur, Durg, Mandhar, Akaltara, belha, Tilda

5. Delhi 1 Holmbikalan

6. Guijarat 6 Chirai, Navlakhi, Bhimsar, Gandhidham, Maliya Miyana,
Windmill

4 Haryana 5 Faridabad, Rewari, Chandigarh, Barwala, Narnaul,

8. Jharkhand 4 Madhupur, Karampada, Namkom, Tata

9. Karnataka 6 Doda Ballarpur, Munirabad, Navalur, Sanvordem, Sasalu,
Raybag

10. Kerala 3 West Hill,Nilambur Rd,Kazhakuttam,

11. Madhya Pradesh 16 Rairu, Dabra, Murena, Rupaund, Dundi, Powerkheda, Saina,
Harda, Shivpuri, Guna, SukhiSewania, Saugor, Dewas,
Lakshmibainagar, Mangaliyagaon, Meghnanagar

12. Maharashtra 17 New Mulund, Niphad, Kurla, Sangli, Ramtekdi, Solapur,
Jalgaon, Nandgaon, Turbhe, Butibori, Sasvad, Kalamboli,
Daulatabad, Ramtek, Boisar, Chalthan, Bale

13. Odisha 22 Bargarh, Cuttack, Jajpur Keonjhar Rd, Jeypur, Nergundi,

Kaplias Rd, Sukinda, Naranpur, Nayagarh, Porjanpur, Koraput,
Mancheswar, Tomka, Kesinga, Bhadrak, Himgir, Kumarmunda,
Barbil, Jharsuguda, Noamundi, Balasore, Kalunga




19 Wiitten Answers MARCH 22, 2012 fo Questions 20

1 2 3 4

14. Punjab 8 Kapurthala, Fazilka, Tarantaran, Patti, Beas, Jandiala,
Bhaktanwala, Mandigovindgarh

15. Rajasthan 2 Kanakpura,Kota,

16. Tamil Nadu 7] Tondiarpet, Erode, Salem Market, Kavaripettai, Korukkupet,

17. Uttar Pradesh 14 Gaziabad, Barabanki, Akabarpur, Roza, Muzaffarnagar, Basti,
Gonda, Nakha Jungle, Rudrapur city, Deoriasadar, Kashipur,
Farukkabad, Haldi Rd, Katra

18. West Bengal 10 Aranghata, Asansol, Dankuni, Durgapur, Pakur, Tilvita,
Kotlapukur, New Jalpaiguri, Sankrail, Barachak

Total 148

Sabour in Bihar, Mandhar in Chhattisgarh, Rairu in
Madhya Pradesh, Ramtekdi in Maharashtra and Sankrail
in West Bengal are new works and remaining are for
improvement to the existing goods sheds.

[English]
Ethanol Blended Petrol

*124. SHRIMATI RAMA DEVI:
SHRI S. ALAGIRI

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the steps being taken by the Government for
introduction of bio-fuels such as ethanol blended petrol
and blended bio-diesel as a suitable alternative to
petroleum products;

(b) the details of achievements made in this regard
as compared to other countries;

(c) whether the efforts made by the Government in
this regard have not yielded the desired results; and

(d) If so, the reasons therefor and the steps being
taken by the Government to improve the working of
agencies involved therein?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI R.P.N. SINGH): (a) A National Policy on Bio-fuels
has been notified by the Government in December 20089,

to bring about accelerated development and promotion
of the cultivation, production and use of bio-fuels to
increasingly substitute Petrol and Diesel for transport and
be also used in stationary and other applications. The
Policy envisages blending of Ethanol with Petrol and
Bio-diesel with Diesel.

(b) Some countries such as Brazil, which have had
abundant production of Ethanol from sugarcane etc., are
leaders in the use of Ethanol and Ethanol-blended
Gasoline in motor engines. Of late, however, worldwide
there is a debate on the issue of ‘food security vs. fuel
security’ since the production of bio-fuels such as Ethanol
from agricultural crops requires a shift away from food
crops to cash crops, thus impacting a country’s food
security.

Even prior to the National Policy on Bio-fuels,
Ethanol Blended Petrol (EBP) Programme was
implemented in the entire country with effect from
1.11.2006, except the north-eastern states, Jammu and
Kashmir, Andaman and Nicobar Islands and Lakshdweep.
Presently, the programme is running in 13 States due to
the insufficient availability of Ethanol and due io the
restrictions imposed/non-issuance of the requisite licenses
and clearances by some Stats Governments.

As regards Bio-diesel, the Ministry of Petroleum and
Natural Gas announced a Bio-diesel Purchase Policy
effective from 1.1.2006 envisaging Oil Marketing
Companies (OMCs) to purchase Bio-diesel for blending
with High Speed Diesel (HSD) from identified purchase
centres across the country.
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(c) and (d) On 16.08.2010, the Government has
decided that the Oil Marketing Companies (OMCs) would
purchase the entire quantity of Ethanol made available
by domestic manufacturers of Ethanol at a price to be
decided by the Government. In pursuance of this
decision, OMCs are implementing the 5% EBP
Programme by procuring the entire quantity of Ethanol
made available by domestic suppliers at the adhoc ex-
factory price of Rs. 27/litre, as decided by the
Government. However, due to restrictions imposed by
some State Governments on inter-state movement of
Ethanol and/or refusal to issue storage and blending
licences/other clearances and taxation issues, the
programme has faced constraints in the field.

In order to help OMCs achieve their targets under
the EBP Programme, State Governments have been
requested to simplify procedures and expedite clearances
related to the roll out of the EBP Programme.

Sanitation Facilities

*125. DR. RATNA DE: Will the Minister of DRINKING
WATER AND SANITATION be pleased to stiate:

(a) whether the Government provides assistance for
baseline survey in rural areas for preparation of district
projects under Total Sanitation Campaign (TSC);

(b) if so, the details of assistance provided during
each of the last three years and the current year, State-
wise;

(c) whether the Government has undertaken/
proposes to undertake any study to review the existing
sanitation projects in the country;

(d) if so, the details thereof indicating the habitations/
villages covered under TSC, State-wise; and
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(e) the steps taken/being taken to improve the
sanitation condition in the country?

THE MINISTER OF RURAL DEVELOPMENT AND
MINISTER OF DRINKING WATER AND SANITATION
(SHRI JAIRAM RAMESH): (a) Yes, Madam.

(b) There is provision for Start-up activities under
Total Sanitation Campaign (TSC) that includes conducting
a Baseline Survey (BLS). The cost of Start-up activities
are met fully by the Government of India assistance
and form a part of total project outlay. Total assistance
provided to the States under TSC as against the
approved central share during each of the last
three years and the current year, State-wise is at
Statement-I.

(c) Yes, Madam.

(d) TSC is project based programme taking district
as a unit. State-wise details of physical and financial
outlay sanctioned indicating the number of districts
covered in each State is at Statement-Il.

(e) The total budgetary allocation for the programme
has since been increased from Rs. 1500.00 crore during
2011-12 to Rs. 3500.00 crore during the year 2012-13.
To accelerate the sanitation coverage in rural areas, the
Information Education and Communication (IEC) and
Human Resource Development (HRD), the key
components to generate and meet demand for sanitation
have been strengthened. In addition, regular reviews are
held with the State Governments, State level workshops
are held to give district officials more exposure to good
practices and encouragement to increased involvement
of Panchayati Raj Institutions in implementation of TSC.

Statement |

State-wise Central Share released during last three years and current year

(Rs. in lakh)
Sl.No. State 2008-09 2009-10 2010-11 2011-12 (Upto
Feb, 2012)
1 2 3 4 8 6
1 Andhra Pradesh 1391.81 11078.44 14218.46 9657.28
2. Arunachal Pradesh 1530.16 404.97 119.26 102.44
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1 2 3 4 5 6
3. Assam 8310.66 6729.84 9437.36 6125.59
4. Bihar 7150.57 9046.72 11259.76 17219.09
5. Chhattisgarh 1144.14 5018.42 5479.58 2702.42
6. Dadra and Nagar Haveli 0 0 0 0
7. Goa 0 0 0 0
8. Guijarat 978.81 3036.91 4692.36 2154.29
9. Haryana 1069.09 718.15 2361.49 335.27
10. Himachal Pradesh 778.76 1017.74 2939.78 469.57
11. Jammu and Kashmir 1115.82 332.9 2792.51 967.95
12. Jharkhand 3188.2 3941.66 5466.98 3632.46
13. Karnataka 3176.18 5571 4458.66 4354.64
14. Kerala 388.99 975.45 2286.34 158.89
15. Madhya Pradesh 9767.83 9987.48 14402.6 150.76
16. Maharashira 3526.29 9894.05 12911.7 5799.94
17. Manipur 99.83 1177.54 80.3 698.5
18. Meghalaya 578.3 1378.78 3105.23 557.86
19. Mizoram 694.27 412.98 653.4 31.38
20. Nagaland 99.78 1059.27 1229.45 174.06
21. QOdisha 7204.33 5031.55 6836.73 111717
22. Puducherry 0 0 0 0
23. Punjab 223.18 116.02 1116.39 283.18
24. Rajasthan 2516.85 4352.64 5670.74 3443.79
25. Sikkim 254.86 0 112.86 0
26. Tamil Nadu 473.31 6166.18 779435 7662.06
27. Tripura 158.76 836.66 925.14 133.92
28. Uttar Pradesh 38284.24 11579.77 22594 16920.72
29. Uttarakhand 861.89 773.98 1707.61 402.38
30. West Bengal 3047.06 3246.26 8327.5 1412434
Total 98013.97 103885.36 152980.54 124359.72




25 Whitten Answers CHAITRA 2, 1934 (Saka) fo Questions 26
Statement Il
Slate-wise delails of FPrgjecls Sanctioned

Sl. State Name No. of  Project Approved Share (Rs. in Lakhs) Components Sanctioned (Units)
No. Project  Cost

Sanctioned (I Central State  Beneficiary  IHHL IHHL IHHL SCW  School  Anganwadi RSM/

Lakhs) BPL APL Total Toilets Tolets  PC
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1 Andhra Pradesh 22 178187.67 114766.51 43841.36 19579.8 6636229 3629688 10265917 575 115908 14990 220
2. Arunachal Pradesh 16 670094 466235 1562.98 47561 115560 18301 133861 318 3944 1866 39
3. Assam 26 928148 65248.07 2058296 6983.77 2220017 1161020 3381037 211 34772 16819 115
4. Bihar 38 24294657 161632.24 60051.31 21263.02 6195779 4975535 11171314 2362 76581 6595 364
5. Chhattisgarh 16 67877.81 45596.64 1647561 5805.56 1568600 1823853 3392453 618 52338 10211 106
6 Dadra and Nagar 1 91 80.69 0 10.31 2480 0 2480 12 0 0 1
Haveli

% Gea 2 1059.43 634.96 29225 13222 17935 27388 45323 150 731 547 3
8. Gujarat 25 65921.67 410257 15942.19 8953.78 2046857 3331630 5378487 1671 28617 23460 168
9. Haryana 20 23087.84 1392267 5687 3478.17 636940 1458494 1 2095434 1335 9160 7599 17
10. Himachal Pradesh 12 17696.55 11721.88  4500.44 147423 218154 632583 850737 1229 17863 10408 59
1. Jammu and Kashmir 21 40598.74 28374.07 9628.36 2596.31 703071 767732 1470803 1080 27277 1070 103
12. Jharkhand 24 90728.43 6048548 22185.77 B8057.18 2327306 1402189 3729495 1203 42687 11472 249
13. Karnataka 29 108474.68 70077.23 26898.26 11499.19 2889224 2981691 5870915 1305 39267 26353 296
14. Kerala 14 22189.92 11873.91  5544.08 477193 961831 111911 1073742 1090 3600 4957 98
15. Madhya Pradesh 50 170288.99 113086.85 41987.69 15214.45 3614346 4852847 8467193 1602 137730 27595 385
16. Maharashtra 33 148969.04 97771.77 3641452 14782.75 3623439 6104904 9728343 8210 87452 60076 355
17. Manipur 9 1127403  7908.73 2579.5 7858 194887 68367 263254 386 3919 1201 35
18. Meghalaya 7 14008.99 9562.87  3411.07 103505 216333 85500 301833 290 10331 1851 36
19. Mizoram 8 504099 3448.71 116145 43083 89903 18975 108878 560 3219 1543 20
20. Nagaland 11 795758 5607.04 1759.75 590.79 180092 31254 211346 275 2972 1302 29
21. Odisha 30 156204.83 104509.1 37841.95 13853.78 4485050 2571598 7056648 818 70663 25160 289
22. Puducherry 1 572.56 481.72 0 9084 18000 0 18000 0 26 16 3
23. Punjab 20 2413447 15139.89 6532.4 246218 623198 5443701 167568 411 7464 3274 81
24, Rajasthan 32 95210.03 641748 23651.23 7384 1960903 5023430 6984333 1544 68134 21198 317
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1 2 3 4 ] B 8 ] 10 1 12 13 14
25. Sikkim 4 2053.82 1338.56 440.74 274.52 51302 35712 87014 789 1604 340 M2
26. Tamil Nadu 29 114367.01 69366.01 28683.56 16317.44 4422133 4244955 B667088 1438 53678 27970 249
27 Tripura 4 983852 6120,24 24005 1317.78 454757 169017 623774 226 6833 6024 35
28. Uttar Pradesh 71 294726 192171.8 71925.16 30629.04 8303794 12372693 20676487 2366 269860 107302 428
29. Uttarakhand 13 15091.07 999312 3641.26 1456.69 441631 444670 886301 470 3925 1601 81
30. West Bengal 19 17414794 111799.51 43820.36 18528.07 6619158 4997498 11616656 1140 134081 84168 441
Total 607 2202262 1442583 539443.7 220235.1 61838909 63887805 125726714 33684 1314636 506968 4634

Oil Exploration in Iran

126. DR. PADMASINHA BAJIRAO PATIL:
SHRI DINESH CHANDRA YADAV:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the details of the Indian oil companies, both in
the Government and private sectors, which have been
allocated oil sectors in Iran, sector-wise, alongwith the
nature of exploration work being undertaken by them;

(b) the adverse effects likely on ONGC Videsh's
plans on oil exploration in Iran due to the ongoing
sanctions imposed by the United States of America and
other European countries;

(c) the details of ONGC Videsh's planning in Iran,
including production or exploration blocks involving Master
Development Plan;

(d) the details of the steps proposed to be taken by
the Government to ensure safe development work of
ONGC Videsh's plans in Iran; and

(e) the details of production alongwith the amount
of investment made by the Indian companies in Iran
and the time frame by which production is likely to be
started therefrom?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI R.P.N. SINGH): (a) ONGC Videsh Limited.(OVL)
along with consortium partners Indian Oil Corporation

Limited(IOCL) and Oil India Limited(OIL) had earlier
carried out exploration work in Farsi offshore Block in
Iran under a coniract signed during December, 2002.

In so far as private companies are concerned,
Ministry does not compile information in this regard.

(b) The United States (US) and European Union
(UN) sanctions on Iran make various services including
technical and financial required for oil exploration
extremely difficult.

(c) to (e) OVL consortium had earlier carried out
the exploration work in the Farsi Block. Thereafter, no
further contract has been entered into.

Import of Petroleum Products

*127. SHRI OM PRAKASH YADAV:
SHRI MANGANI LAL MANDAL:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the current demand of various petroleum products
in the country, product-wise alongwith the quantum of
imported petroleum products during each of the last three
years indicating the names of the countries from where
they were imported;

(b) the expenditure incurred on import of various
petroleum products during the corresponding period;

(c) the quantum of indigenous production of
petroleum products in the country during each of the
last three years, State/UT-wise;
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(d) the price differential between indigenously
produced and imported petroleum products, if any,
alongwith the reasons for such price difference; and

(e) the steps taken by the Government for
identification of new crude oil reserves in the country to
meet the scarcity of petroleum products in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI R.P.N. SINGH) (a) and (b) The product-wise
demand of various petroleum products in the country
aldngwith the quantum of impprtedpetroleum products and
expenditure incurred on their import since 2008-09 is
given at Statements-l and Il products, being commercial
information, is not maintained by the Ministry.

(c) The production of petroleum products in the
country since 2008-09 is given at Statement-Ill. These
products are produced in the 21 refineries in the country.
The State-wise location of the refinery alongwith their
present capacity is at Statement-IV.

(d) Refining of crude oil is a process industry where
crude oil constitutes around 90% of the total cost. Crude
oil is processed through numerous processing units such
as Crude Distillation Unit (CDU), Vaccum Distillation Unit
(VDU), Fluid Catalytic Cracking Unit (FCCU), Hydro
Cracker Unit, Lube Unit etc. each of these units produce
intermediate products streams, which require extensive
reprocessing and blending. Petroleum products are
processed from blend of various intermediate streams.

CHAITRA 2, 1934 (Saka)
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The blending of intermediate products sireams from
various units for making finished petroleum products
results in difficulty in allotiing the total joint cost to
individual refined products with reasonable accuracy.
Therefore, individual product wise costs are not
identifiable separately.

The oil marketing companies pay trade parity price
for Petrol and Diesel and import parity price for Domestic
LPG and PDS Kerosene when they purchase from
refineries.

(e) Several measures have been taken by the
Government for identification of new crude oil reserves,
eic. to meet the scarcity of petroleum products in the
country, which include the following:-

(i) Carving out more areas of exploration for offer
under various rounds of New Exploration
Licensing Policy (NELP)/Coal Bed Methane
(CBM) Policy.

(ii) Application of Enhanced Oil Recovery (EOR)/
Improved Oil Recovery (IOR) techniques for
increasing recovery factor from existing fields.

(iii) Acquisition of exploration acreages and
producing properties overseas to bring in equity
oil.

(iv) Substitution of all through use of alternate/non-
conventional sources of energy such as Bio-
Diesel, Ethanol-blended Petrol.

Statement |

Demand of pefroleum products since 2008-09 is given in the table below

(Figures in Thousand Metric Tonne)

Products 2008-09 2009-10 2010-11 2011-12
(Apr-Jan.) (P)

1 2 4 5

LPG 12191 13135 14332 12677

MS 11258 12818 14192 12350

NAPHTHA/NGL 13911 10134 10676 9504

ATF 4423 4627 5079 4601




31 Written Answers MARCH 22, 2012 fo Questions 32
1 2 3 4 5
SKO 9303 9304 8928 6891
HSD 51710 56242 60071 53261
LDO 552 457 455 351
LUBES 2000 2539 2429 1983
FO/LSHS 12588 11629 10789 7718
BITUMEN 4747 4934 4538 3506
OTHERS 10916 11987 9552 9134
Total 133599 137806 141041 121976
Statement Il
Import of Pefroleum products 2008-09 fo 20717-12
2008-09 2009-10 2010-11(P) 2011-12(P) (Apr-Jan)
Qty. in TMT  Rs. in Crore  Qty. in TMT  Rs. in Crore  Qty. in TMT  Rs. in Crore  Qty. in TMT  Rs. in Crore
LPG 2,423 8,072 2,718 8,329 4,484 15,888 3,844 17,054
NAPHTHA 5,023 17,409 1,734 4,942 2,063 6,853 1,567 5,766
PETROL 397 1,553 385 1,264 1702 6,427 618 3,091
KEROSENE 1,448 6,583 985 2,909 1,381 4,939 564 2,702
DIESEL 2,742 9,774 2,531 6,390 1,996 6,969 979 4,573
LUBES 986 4,552 1,419 3,518 1291 4,093 1,115 545
FUEL OIL 2,760 7,729 896 1,935 1013 2,455 738 2,213
BITUMEN 105 207 69 138 98 210 79 181
PET COKE 1769.5 2059,6 2698.8 1274.1 2178 5073 1,876 823
OTHERS 932 3,217 1,229 3,101 1,174 3,092 909 2,300
Total 18,586 61,156 14,665 33,800 17,380 55,997 12,288 39,248

Source: Oil companies and DGCIS. *provisional data

Note: 2011-12 data includes estimated data for some refineries.

2011-12 Private Market Supplier (PMS) and DGCIS data have been estimated.

(P)-Provisional
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Statement [l
Product-wise details of peiroleum producis Production
(Million Metric Tonne)
2008-09 2009-10 2010-11 2011-12 (P) (Apr.-Jan.)
LPG 9.34 10.34 9.62 7.93
Naphtha 16.80 18.78 19.31 15.98
Petrol 16.37 22.55 25.80 22.58
ATF 8.36 9.30 9.82 8.65
Kerosene 8.46 8.83 7.90 6.58
Diesel 64.14 73.25 77.68 68.79
Light Diesel Oil 0.61 0.47 0.60 0.42
Lubes 0.87 0.95 0.94 0.83
Fuel Qil 14.71 15.26 18.67 15.02
LSHS 3,05 2.63 1.98 1.44
Bitumen 4.62 4.87 4.45 3.63
Pet Coke 4.24 3,92 277 3.82
Others 5.93 12.80 16.25 13.93
Total 157.48 185.00 195.79 169.59

ATF = Aviation Turbine Fuel, LSHS = Low Sulphur Heavy Stock

(P)-Provisional

Statement IV

Refinery-wise capacity

(Capacity in MMTPA)

Sl.No. Name of the company Location of the Present
Refinery Capacity

1 3 4

(A) Public Sector

1. Indian Oil Corporation Limited (IOCL) Guwabhati 1.00

2. 10CL Barauni 6.00

3. 10CL Koyali 13.70
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1 2 2 .
4. 10CL Haldia 7.50
5 10CL Mathura 8.00
6. 10CL Digboi 0.65
7. 10CL Panipat 15.00
8. 10CL Bongaigaon 2.35
9. Hindustan Petroleum Corporation Limited Murnbai 6,50
10. Hindustan Petroleum Corporation Limited Visakhapatnam 8.30

1. Bharat Petroleum Corporation Limited Mumbai 12.00
12. Bharat Petroleum Corporation Limited Kochi 9.50
13. Chennai Petroleum Corporation Limited Manali 10.50
14. Chennai Petroleum Corporation Limited Nagapattinam 1.00
15. Numaligarh Refinery Lid Numaligarh 3.00
16. Mangalore Refinery and Petrochemicals Limited Mangalore 11.82
1% Tatipaka Refinery (ONGC) Andhra Pradesh 0.066

Total (A) 116.886

(B) Joint Venture

18. Bharat Petroleum Corporation Limited and Bina 6.00
Oman QOil Company, a joint venture
Total (B) 6.00

(C) Private Sector

19. Reliance Industries Ltd. (Domestic) Mothikhavdi, 33.00
Jamnagar

20. Reliance Petroleum Lid. (SEZ) Jamnagar 27.00

21. Essar Oil Limited Vadinar 10.50
TOTAL (C) 70.50
Grand Total (A+B+C) 193.386

Supply of Cheaper Gas

*128. SHRI ANANDRAO ADSUL:

SHRI GAJANAN D. BABAR:

Will the Minister of CHEMICALS AND FERTILIZERS

be pleased to state:

(a) whether the Ministry of Chemicals and Fertilizers
has opposed the Ministry of Petroleum and Natural Gas’s
move to snap supply of cheaper gas from RIL’'s Andhra
offshore field to those units manufacturing potassic and

phosphatic fertilizers;
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(b) if so, whether any resultant reduction in
production of fertilizers will make the country much more
vulnerable to the vagaries of rising international prices;

(c) if so, the reaction of the Government thereto;

(d) whether such move would lead to more imports
or result in increase retail price for farmers; and

(e) if so, the steps taken by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION
AND MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) and (b) Department of Fertilizers (DoF) has requested
Ministry of Petroleum and Natural Gas to continue supply
of domestic gas including KG-D6 gas to potassic and
phosphatic fertilizers. DoF has stated that in case
expensive gas is used by these units, it may result in
production of expensive ammonia, cost of which
sometimes may be higher than the import price forcing
these units to import Ammonia and ultimately making
them import dependent Therefore, Department of
Fertilizers has proposed that all gains due to usage of
natural gas for purposes other than urea will be
calculated by DoF, based on either imported ammonia
or any other benchmark, which will be recovered from
these units. Specific guidelines will be framed by DoF in
this regard.

(c) to (e) Empowered Group of Ministers (EGoM)
has directed that the proposal to suspend the supply of
KG-D6 gas to P and K plants (Deepak, GSFC and RCF)
including the proposal to restrict future supply only to
Urea fertilizer plants be kept in abeyance till 24-05-2012,
during which time, the Department of Fertilizers will
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finalize the guidelines mentioned above and thereafter
the matter will be placed before the EGoM.

[Transiation]
Qil Refineries

*129. SHRI RADHA MOHAN SINGH:
SHRI BHARAT RAM MEGHWAL:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the number of oil refineries both in the
Government and private sectors in the country along with
their locations, company-wise and capacity-wise;

(b) the mechanism in place to monitor the refining
capacity of the private refineries in the country;

(c) whether the Government proposes to set up more
refineries in the country during the coming years and if
so, the State/UT-wise details thereof;

(d) the assistance likely to be granted to the States
for setting up of refineries including the Barmer refinery;
and

(e) the status of setting up of Paradeep refinery in
Odisha along with the reasons for the delay in completion
of the project, if any, and the likely time frame stipulated
for its completion?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI R.P.N. SINGH): (a) The details are given as under:

(Capacity in MMTPA)

Sl.No. Name of the company Location of the Present
Refinery Capacity

1 2 < *

(A) Public Sector

i Indian Qil Corporation Limited (IOCL) Guwabhati 1.00

2. 10CL Barauni 6.00

3. 10CL Koyali 13.70
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1 2 3 4
4. 10CL Haldia 7.50
5. 10CL Mathura 8.00
6. 10CL Digboi 0.65
7 10CL Panipat 15.00
8. 10CL Bongaigaon 2.35
9. Hindustan Petroleum Corporation Limited Murnbai 6,50

10. Hindustan Petroleum Corporation Limited Visakhapatnam 8.30

Fla Bharat Petroleum Corporation Limited Mumbai 12.00

12. Bharat Petroleum Corporation Limited Kochi 9.50

13. Chennai Petroleum Corporation Limited Manali 10.50
14. Chennai Petroleum Corporation Limited Nagapattinam 1.00

15: Numaligarh Refinery Lid Numaligarh 3.00

16. Mangalore Refinery and Petrochemicals Limited Mangalore 11.82

17. Tatipaka Refinery (ONGC) Andhra Pradesh 0.066

Total (A) 116.886

(B) Joint Venture

18. Bharat Petroleum Corporation Limited and Bina 6.00

Oman Oil Company, a joint venture
Total (B) 6.00

(C) Private Sector

19. Reliance Industries Ltd. (Domestic) Mothikhavdi, 33.00
Jamnagar

20. Reliance Petroleum Lid. (SEZ) Jamnagar 27.00

21. Essar Qil Limited Vadinar 10.50

TOTAL (C) 70.50

Grand Total (A+B+C) 193.386
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(b) Consequent to de-licensing of the refinery sector
since June, 1998 the Government does not monitor private
sector refineries.

(c) Consequent to de-licensing of refinery sector since
June, 1998, a refinery can be set up anywhere in India
by a private or public sector company depending on its
techno-commercial viability. A Joint Venture of Hindustan
Petroleum Corporation Limited and Mittal Energy
Investments Pte. Lid. is setting up a 9 MMTPA refineryat
Bathinda, Punjab and Indian Oil Corporation Limited is
setting up a 15 MMTPA refinery at Paradip, Odisha.

(d) The Central Government does not give direct
assistance to the States for setting up refineries.

(e) As per IOCL, on 29.02.2012, approximately
Rs. 13,743 crore expenditure has been incurred and total
financial commitment of approximately Rs. 28,943 crore
made for the Paradip Refinery Project. Overall progress
of 76.6% has been achieved by IOCL. The anticipated
commissioning of the project is delayed to September,
2013 dueto the following reasons:-

(i) Delay in Engineering and procurement activities
by consultants. Subsequent to the investment
approval in February, 2009 Joint Venture (JV)
with Tata Power (for feeding dedicated power
to PDRP) did not materialise due to uncertainties
related to land acquisition, environment clearance
and coal linkage. Subsequently, it was decided
to have a Captive Power Plant (CPP)
constructed through Bharat Heavy Elecitricals
Limited (BHEL) on a Lump Sum Turn Key
contract (LSTK) basis, which was awarded one
year after the commencement of the project.

(i) Law and Order issues resulting in shortage of
skilled man power at site.

(iii) Since July, 2011 High Court of Odisha had
imposed an interim stay on construction at Hadia
Patha Area on Mahanadi River, affecting
construction activities of Raw water intake facility.
Only recently, the Court hasgranted conditional
vacation.

(iv) Non availability of timely clearance for the Right
of Way for laying raw water lines from Mahanadi
River at Cuttuck to Paradip site.
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(v) Delay in start of work on South Jetty due to
backing out of Paradip Port Trust (PPT) to build
South Jetty.

(vi) Encroachment at Sandhkuda Basti affecting
transportation of Over Dimensional Consignment
( ODC) from Paradip Port to refinery site, laying
of pipelines from South Jetty to refinery and
transportation of Pet Coke during refinery
operation.

[Englishj
Integrated Wastelands Development Programme

*130. SHRI N. CHELUVARAYA SWAMY:
SHRI [JYARAJ SINGH:

Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(a) the names of the States where Integrated
Wasteland Development Programme (IWDP) is under
implementation at present;

(b) the details of the projects implemented and the
areas of wasteland brought under cultivation indicating
the funds sanctioned/released and incurred thereon,
during the last three years, year-wise and State-wise;

(c) the steps taken or proposed to be taken by the
Government to make wasteland more cultivable
particularly in the coastal areas of the country;

(d) whether wasteland development is providing
considerable employment opportunities in rural areas; and

(e) if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT AND
MINISTER OF DRINKING WATER AND SANITATION
(SHRI JAIRAM RAMESH): (a) and (b) Projects under
Integrated Wastelands Development Programme (IWDP)
have been sanctioned in all the 28 States of the country,
since 1995-96 till 2006-07. IWDP along with two other
area development programmes viz., Desert Development
Programme (DDP) and Drought Prone Areas Programme
(DPAP), has been consolidated and integrated into a
single modified programme called Integrated Watershed
Management Programme (IWMP) with effect from
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26.02.2009. No new projects under IWDP have been
sanctioned since 2007-08. However, state-wise details
of funds released and utilised during the last three years
for the ongoing projects under Integraied Wastelands
Development Programme (IWDP) are at Statement-I. The
Statewise details of total wasteland and degraded land
developed under Integraied Wastelands Development
Programme (IWDP) during each of the last three years
is at Statement-Il.

A project on Wasteland Change Analysis between
2005-06 and 2008-09 has been given by the Depariment
of Land Resources to National Remote Sensing Centre,
Hyderabad to understand the dynamics of wastelands
through comparison of spatial statistics. This study will
enable the Department to assess the extent of
wastelands converted to cultivable land between these
two periods. However, the assessment of yearwise
acreage of wasteland converted to cultivable land is not
feasible through this study.

(c) The Department of Land Resources integrated
the three area development programmes viz., DPAP, DDP
and IWDP into a single modified programme called
‘Integrated Watershed Management Programme (IWMP)’
with effect from 26.02.2009. The main aims of IWMP
are harnessing, conserving and developing degraded
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natural resources such as soil, vegetative cover and
water; prevention of soil run-off; rain water harvesting
and recharging of the ground water table; increasing the
productivity of crops; introduction of multi-cropping and
diverse agro-based activities; promoting sustainable
livelihoods and increasing the household incomes. Under
IWMP, the projects are selecied based upon certain
criteria for prioritization. They are:

Poverty index, 34 of SC/ST population, Actual wages,
% of small and marginal farmers, Ground water status,
Moisture index, Area under rain-fed agriculture, Drinking
water, Degraded land, Productivity potential of the land,
Contiguity to another watershed that has already been
developed/treated and Cluster approach. Any area
including coastal area, satisfying the above criteria of
prioritization, qualifies for treatment under IWMP.

(d) and (e) Yes Madam a study on “Comprehensive
Assessment of Watershed Programmes in India” by
International Crops Research Institute for the Semi-Arid
Tropics (ICRISAT), Hyderabad has snfer alia revealed
that the mean additional annual employment generation
in the watershed area on various activities and operations
was about 154 person days per hectare per year.

Statement |

Slate-wise defails of funds released and utilised during the last three years under Infegrated
Wastelands Development Programme (IWDP)

(Rs. in crore)

SI.LNo. Name of the State Funds released Funds utilised

2008-09 2009-10 2010-11 2008-09 2009-10 2010-11
1 2 3 4 5 6 7 8
1 Andhra Pradesh 44 .43 34.35 12.20 32.64 36.04 33.44
2 Bihar 7.32 hidd 0 6.73 6.74 4.26
3. Chhattisgarh 30.44 13.82 8.42 25.71 19.45 12.25
4. Goa 0 0 0 NR NR NR
5. Guijarat 31.86 23.69 15.74 27.05 35.68 26.73
6. Haryana 4.28 3.84 5.58 4.98 3.46 2.75
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1 2 3 4 5 6 7 8
7 Himachal Pradesh 23.48 13.52 16.95 24.71 22.93 18.79
8. Jammu and Kashmir 4.55 11.21 2.28 NR 11.60 NR
9. Jharkhand 8.41 3.07 1.30 2.36 4.40 0.46

10: Karnataka 46.02 35.34 17.42 31.91 36.66 30.18

11 Kerala 11.46 3.20 6.98 6.20 3.76 5.60

12. Maharashtra 28.76 37.56 38.27 24.95 45.52 34.95
13: Madhya Pradesh 60.44 28.90 12.40 65.47 39.12 22.19

14. Odisha 33.54 27.45 25.29 20.74 31.28 28.64
15 Punjab 3.60 2.90 2.09 293 2.09 1.65
16. Rajasthan 45.26 22.53 7.92 52.36 34.02 15.67

17. Tamil Nadu 34.60 11.22 13.61 32.70 16.55 13.93

18. Uttar Pradesh 70.58 46.38 8.45 78.74 50.36 17.42
19. Uttarakhand 24 64 7.60 15.64 18.33 19.06 16.03

20. West Bengal 7.14 5.46 3.52 5.03 6.65 8.28

North Eastern States
1. Arunachal Pradesh 32.27 26.68 26.80 12.90 14.26 13.85
2. Assam 38.93 21.52 13.36 0.72 0.65 0.55
3. Manipur 11.18 10.97 15.43 11.13 14.69 7.75
4. Meghalaya 9.42 15.95 25.80. 11.65 17.31 24.06
5: Mizoram 26.50 36.70 28.01 29.65 38.98 19.02
6. Nagaland 27.53 7.50 0.44 25.20 9.98 0.99
¥ Sikkim 2.60 8.45 1.84 233 1.44 4.84
8. Tripura 1.58 0.39 - 1.03 - 0.28

Total 670.82 465.91 325.74 569.28 537.37 37231

Note: The programme is not operational in Union Territories

NR-Not reported
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Slate-wise delails of fotal Wasteland and Degraded Land Developed under Infegrated Wasielands

Development Programme (IWDP) during each of the last three years
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Sl.No. Name of the State

Wasteland and Degraded Land
Developed (lakh ha)

2008-09 2009-10 2010-11
1 2 3 4 5
1: Andhra Pradesh 6.43 4.7 7.24
2 Bihar 0.90 0.94 0.88
3. Chhattisgarh 0.40 0.34 0.18
4. Goa NR NR NR
5. Guijarat 0.54 0.71 0.53
6. Haryana 0.06 0.04 0.02
Z Himachal Pradesh 0.43 0.39 0.37
8. Jammu and Kashmir NR NR NR
9. Jharkhand 0.12 0.14 0.13
10. Karnataka 0.60 0.51 0.48
11 Kerala 0.09 0.05 0.08
12. Maharashtra 0.17 0.75 0.60
13. Madhya Pradesh 1.09 0.65 0.36
14. Odisha 0.35 0.52 0.48
15. Punjab 0.06 0.04 0.03
16. Rajasthan 0.84 0.55 0.26
17 Tamil Nadu 0.15 0.04 0.07
18. Uttar Pradesh 1.25 0.85 0.27
19. Uttarakhand 0.32 0.33 0.25
20. West Bengal 0.07 0.07 0.12
North Eastern States
21. Arunachal Pradesh 0.22 0.24 0.23
22. Assam NR NR NR
23. Manipur 0.19 0.24 0.13
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1 2 3 4 5
24. Meghalaya 0.18 0.35 0.49
25. Mizoram 0.01 0.004 0.002
26. Nagaland 0.40 0.15 0.01
27 Sikkim 0.03 0.02 0.07
28. Tripura 0.01 0 0.004
Total 14.91 12.634 13.286

Note: The programme is not operational in Union Territories

NR-Not reported

Investment in Fertilizer Sector

*131. SHRI DUSHYANT SINGH:
SHRI ADHALRAO PATIL SHIVAJI:

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the fertilizer industry in the country is
facing hardships due to non-availability of funds;

(b) if so, whether several fertilizer plants have
become obsolete;

(c) whether the Government has initiated measures
to attract fresh investment in the sector;

(d) if so, the details thereof; and

(e) the other steps being taken by the Government
to make Indian fertilizer industry viable?

THE MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION
AND MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) and (b) Department of Fertilizers is not concerned
with the financial management of fertilizer company.
Payment of subsidy is released to fertilizer industry as
per the procedure in vogue.

(c) to (e) Government is considering amendments
to the existing New Investment Policy of 2008 in order
to atiract new investments in urea sector by Public/
Private sector in Greenfield/Expansion/Revamp and also
by revival of closed plants of Hindustan Fertilizers

Corporation limited (HFCL) and Fertilizers Corporation of
India Limited (FCIL).

[Trans/ationj
Restoration of Reservoirs

132. SHRI KAMESHWAR BAITHA:
SHRIMATI MEENA SINGH:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether the Government has formulated any
scheme for the restoration and maintenance of reservoirs
in the country;

(b) if so, the details thereof, indicating the details of
reservoirs drying up due to lack of maintenance, State-
wise;

(c) the number and details of reservoirs, State-wise,
particularly in Jharkhand and the purposes for which they
are used;

(d) whether approval has been granted to the Kanhar
reservoir scheme in Jharkhand; and

(e) if so, the details thereof including the status of
the project?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF WATER RESOURCES (SHRI PAWAN
KUMAR BANSAL): (a) to (c) The Ministry of Water
Resources has two state sector schemes for Repair,
Renovation and Restoration(RRR) of water bodies, (i) one
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with external assistance with an outlay of Rs. 1500 crore
and (ii) another with domestic support with an outlay of
Rs. 1250 crore for implementation during Xl Plan period.
The scheme envisages comprehensive improvement of
selected tank systems including restoration of water
bodies, improvement of catchment areas of tank
commands, increase in storage capacity of water bodies,
ground water recharge, improvement in agriculture,
horticuliure productivity, development of tourism, cultural
activities and increased availability of drinking water. The
state governments are required to prepare Detailed Project
Reports (DPRs) for RRR of water bodies identified by
them as per the guidelines issued by the Ministry of
Water Resources, Government of India in this regard.
Under the scheme with domestic support, projects
benefitting special category states of North Eastern States
including Sikkim, Himachal Pradesh, Uttarakhand, Jammu
and Kashmir and undivided Koraput, Bolangir and
Kalahandi (KBK) districts of Odisha and drought prone/
naxal affected/tribal areas of other states are eligible for
90% of the project cost as ceniral assistance. Other
projects are eligible for 25% of the project cost as central
assistance. Under the scheme with external assistance,
25% of the project cost is taken as a loan from World
Bank by the Government of India and passed on as
Additional Central Assistance (100% grant) to the States,
whereas 75% state share is borrowed from the World
Bank by the concerned states.

There are 5.56 lakh water bodies identified in course
of Minor Irrigation Census (2005) with the help of the
state governments. The total number of water bodies not
in use is 85,807. Out of 5.56 lakh water bodies, there
are 2.39 lakh public owned water bodies This includes
16,552 water bodies in Jharkhand. The state-wise details
of public owned water bodies is enclosed as Statement.

(d) No, Madam.

(e) Kanhar Reservoir Project of Jharkhand has not
been accepted by the Advisory Committee of Ministry of
Water Resources constituted for clearance of such projects
as the issues relating to submergence due to this project
in some areas of the State Government of Chhattisgarh
could not be resolved and as the observations of Central
Water Commission (CWC) on the Detailed Project Report
(DPR) of Kanhar Reservoir Project have not been
complied with. Government of Jharkhand is also getting
a feasibility study of a Barrage project instead of a
Reservoir Project, done.
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Statement

Sl.No. Name of State

Number of Public
owned Water Bodies

1 2 3
1L Andhra Pradesh 67236
2. Arunachal Pradesh 186
3. Assam 170
4. Bihar 12345
5. Chhattisgarh 32486
6. Goa 137
7. Gujarat 2742
8. Haryana 12
9. Himachal Pradesh 361
10. Jammu and Kashmir 312
303 Jharkhand 16552
12. Karnataka 22582
13. Kerala 2977
14. Madhya Pradesh 7947
15. Maharashtra 16429
16. Manipur 2
17.  Meghalaya 87
18. Mizoram 0
19. Nagaland 0
20. Odisha 18250
21. Punjab 7
22. Rajasthan 1844
23.  Sikkim 423
24.  Tamil Nadu 25107
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1 2 3
25.  Tripura 122
26. Uttar Pradesh 70
27 Uttarakhand 5188
28. West Bengal 5350
29. Andaman and Nicobar Islands 4
30. Chandigarh 0
31. Dadra and Nagar Haveli 12
32.  Delhi 0
33. Puducherry 198
Total 239138

Railway Land on Lease

133. SHRI MANSUKHBHAI D. VASAVA:
SHRI LAXMAN TUDU:

Will the Minister of RAILWAYS be pleased to state:

(a) the total area of the vacant/unused land in the
country under the Railways, zone-wise;

(b) whether the Railways propose to give such land
on lease;

(c) if so, the details thereof including the criteria
adopted/ eligibility conditions laid down for the applicants
for such lease;

(d) the details of such land given on lease during
the last three years and the revenues earned therefrom,
zone-wise; and

(e) the details of the other steps being taken by the
Railways for commercial utilisation of such vacant/unused
land in the country?

THE MINISTER OF RAILWAYS (SHRI MUKUL ROY):
(a) to (e) Indian Railways have approx 10.65 lakh acre
of land. About 90% of this land is under railways
operational and allied usages. The total vacant railway
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land at present is about 1.13 lakh acre. Zone-wise details
of vacant land are as shown below:

Railway Vacant land
(in acres)
Central 6188
Eastern 3792
East Central 8620
East Coast 4707
Northern 9489
North Central 1079
North Eastern 14352
Northeast Frontier 11718
North Western 5953
Southern 5673
South Central 5557
South Eastern 4467
Southeast Central 9659
South Western 2255
Western 17970
West Central 1458
Total 112937

The vacant land is mostly in the form of a narrow
strips along track and is also essential for servicing and
maintenance of frack and other infrastructure. The vacant
railway land is utilized for execution of various
infrastructural projects for meeting future growth needs of
Railways and include projects like doubling, traffic facilities,
Rail Coach and Component factories, etc. The vacant
land, which is not required by Railways for its immediate
operational needs, is utilized for commercial development,
wherever feasible, in order to mobilize additional financial
resources through Rail Land Development Authority, set
up through the Railway (Amendment) Act, 2005 to
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undertake commercial development of that vacant railway such use, as amended from time to time. Earnings from
land/air space subject to extant rules/instructions governing leasing/licensing of land for last three years are as under:

Earnings from Land (figures in crore of Rs.)

S.No. Railway 2009-10 2010-11 2011-12 (upto

January 2012)
Actual Actual Actual

Achievement Achievement Achievement
1 Central 2543 41.97 32.20
2. Eastern 19.42 19.00 23.87
a. East Central 16.54 26.97 21.09
4. East Coast 29.06 30.14 13.59
5: Northern 133.86 196.51 134.85
6. North Central 39.26 21.79 19.95
7 North Eastern 16.28 32.45 214
8. Northeast Frontier 2717 11.15 13.43
9. North Western 55.57 35.53 61.55
10. Southern TL-Z 84.30 361.64
11. South Central 33.46 49.86 36.87
12. South Eastern 33.43 42.36 71.73
13. Southeast Central 15.56 16.64 19.35
14. South Western 47.62 50.82 29.61
15. Western 46.42 51.39 52.86
16. West Central 30.36 21.40 18.74
17. Metro 0 0 0
Total 649.14 732.38 932.72

Total Earnings in last 3 years = Rs. 2314.24 crore.

[Englist] (a) whether the Government has asked the Public
Sector Undertakings (PSUs), especially in the mining
sector to explore acquisition opportunities for overseas
raw material assets and also to contribute more to the
manufacturing sector and national GDP;

Investment by PSUs

*134. DR. P. VENUGOPAL:
SHRI ASADUDDIN OWAISI:

Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state: (b) if so, the details thereof; and
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(c) the manner in which the move is expected to
accelerate industrial growth in the country?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI PRAFUL PATEL): (a) and
(b) The Government has approved the 'Policy for
Acquisition of Raw Material Assets abroad by Central
Public Sector Enterprises (CPSEs). This policy is
applicable to CPSEs in Agriculture, Mining, Manufacturing
and Electricity sectors having a three year record of
making net profits.

(c) The availability of adequate quantities of raw
materials is a pre<requisite not only for the growth of
the manufacturing sector in particular and the economy
as a whole, but also from the strategic perspective. The
Government has, therefore, in the long term interests of
the country, enunciated the ‘Policy for Acquisition of Raw
Material Assets abroad by CPSEs’, in order to convey
the commitment of the Government to take all necessary
measures towards acquisition of raw material assets
abroad by CPSEs and also to put in place provisions
for fast track decision making through a coordinating
mechanism at the highest level which can be relied upon
by the concerned CPSEs/Ministries, should the need

arise.
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[Transiation]
Earthquake Prone Areas

135. SHRI KAMAL KISHOR COMMANDO: Will the
Minister of EARTH SCIENCES be pleased to state:

(a) whether the Indian Meteorological Department has
indentified and mapped the earthquake prone zones in
the country;

(b) if so, the details thereof;

(c) the details of seismic tremors reporied, in the
country, along with their intensity during last three years
and the current year;

(d) whether adequate steps have been taken to deal
with earthquakes, including creating awareness amongst
masses; and

(e) if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI VILASRAO
DESHMUKH): (a) Yes Madam.

(b) Bureau of Indian Standards [IS-1893 (Part-1):
2002], based on the past seismic history, grouped the
country into four seismic zones, wz Zones-l|, lll, IV and
V. Of these, Zone V is the most seismically active region,
while zone |l is the least. The Modified Mercalli (MM)
intensity, which measures the impact of the earthquakes
on the surface of the earth, broadly associated with
various zones, is as follows:

Seismic Zone

Intensity on MM scale

Il (Low intensity zone)
] (Moderate intensity zone)
v (Severe intensity zone)

\) (Very severe intensity zone)

VI (or less)
Vil
Vil

IX (and above)

Broadly, Zone-V comprises entire northeastern India,
parts of Jammu and Kashmir, Himachal Pradesh,
Uttaranchal, Rann of Kuich in Gujarat, parts of North
Bihar and Andaman and Nicobar Islands. Zone-IV covers
remaining parts of Jammu & Kashmir and Himachal
Pradesh, Union Territory of Delhi, Sikkim, northern paris
of Uttar Pradesh, Bihar and West Bengal, parts of Gujarat
and small portions of Maharashira near the west coast
and Rajasthan. Zone-lll comprises Kerala, Goa,
Lakshadweep islands, remaining paris of Uttar Pradesh,

Gujarat and West Bengal, paris of Punjab, Rajasthan,
Madhya Pradesh, Bihar, Jharkhand, Chhattisgarh,
Maharashtra, Odisha, Andhra Pradesh, Tamilnadu and
Karnataka. Zone-ll covers remaining parts of the country.

(c) Details of the seismic tremors reported in the
country, for the last 3-years and the current year, are
presented in enclosed as Statement.

(d) Yes Madam.
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(e) Guidelines have also been published by the
Bureau of Indian Standards (BIS), Building Materials &
Technology Promotion Council (BMTPC), Housing and
Urban Development Corporation (HUDCO) and National
Disaster Management Authority (NDMA) for the design
and construction of earthquake resistant structures to
minimize the loss of life and damage to property caused
by earthquakes. Loss of life and damage to property due
to earthquakes could be considerably reduced through
proper planning and implementation of pre- and post-
disaster preparedness and management strategies by
respective State and Central Government agencies in a
coordinated manner following the above mentioned
guidelines.

Further, as part of pre-disaster preparedness measure,
Government of India has also completed seismic
microzonation studies of some of the major cities in the
country such as, Jabalpur, Guwahati, Bangalore, greater
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